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REPORT 

Ref: Joint Committee inspection report in compliance to the Hon’ble NGT 
order dated 21/03/2024 in the matter of OA 73/2024 (CZ) Arun Kumar 

Sharma & Ors.  V/s State of Madhya Pradesh & Ors.: - 

1. Hon’ble NGT issued following instructions on dated 21/03/2024 in the 

matter of OA 73/2024 (CZ) Arun Kumar Sharma & Ors. V/s State of 

Madhya Pradesh & Ors.:- 

 

“1. The Issue raised in this application is grant of permission for 

setting up of a petrol pump retail outlet at Khasra No. 109/1/2 (S), 

on SH 10 Bhopal to Berasia road, Intkhedi Sadak Tehsil Huzur, 

District Bhopal in violation of rule and guidelines set up by CPCB 

and PESO.  

2. A substantial issue of environmental has been raised. Issue notice 

to the respondents. Returnable within four weeks.  

3. Applicant is directed to take necessary steps for service to the 

respondents by both ways and also on available email. 

4. Respondents are directed to submit their reply/counter affidavit 

through E-filing portal, preferably in the form of searchable PDF/ 

OCR Support PDF and not in the form of Image PDF, before the 

next date of listing.  

5. We deem it just and proper to call a report on the matter in issue, 

in present application, from a Joint Committee consisting of:  

  (i) One Representative from the Collector, Bhopal (M.P.) 

(ii) One Representative from the PESO, Regional office at 

Bhopal (M.P.) 

(iii) One Representative from the State Pollution Control Board 

Bhopal (M.P.) 
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6. The Committee is directed to submit the factual and action taken 

report within six weeks. The State PCB will be the nodal agency 

for coordination and logistic support. 

 

2. In compliance to the order of Hon’ble NGT dated 21/03/2024, a joint 

committee consisting of the following officials of the concerned department 

has been constituted:-  

 

S.No. Name of the Officer  Representative Department 

1.  Shri Ashutosh Sharma, SDM 

(Huzur), Bhopal 

Collector, Bhopal (M.P.) 

2.  Shri Sanjay Kumar, Deputy Chief 

Controller of Explosives, PESO, 

Bhopal 

PESO, O/o Joint Chief 

Controller of Explosives, 

Bhopal (MP) 

3.  Shri Brajesh Sharma, Regional 

Officer, RO, MPPCB, Bhopal 

State Pollution Control 

Board, (M.P.) 

 

 

3. The committee reviewed the petition and the points related to the location of 

petrol pump are discussed to proceed for the inspection and data collection. 

The points raised by the applicant in his application are mentioned as 

under:- 

3.1. The applicant has submitted that the Reliance B. P. Mobility desires to 

establish a Petrol Pump Retail Outlet at Khasra No. 109/1/2 (S) on SH 

10 Bhopal to Berasia Road, Intkhedi Sadak, Tehsil Huzur, District 

Bhopal in violation of rule and guidelines set up by CPCB and PESO. 

The establishments of petrol pump near residential area, schools or 
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hospitals possess multifaceted risks, hazards both to environment and 

to the health and safety of the residents. 

3.2. The applicant has alleged that the said land is near residential area 

having Khasra No. 109/1/1 (S), 109/2, 108 and also within a close 

proximity to a near to Government School and Hospital. 

3.3. It is also submitted by the applicant the Khasra No. 108, 109/2 is a 

residential colony being developed as Anjani Nandan Dham for which 

most of the residential plots have been booked by various allottees. The 

Khasra No. 109/1 another residential colony being developed called 

Ram Nagar. 

3.4. It is also averred that a Government School namely, New Government 

Higher Secondary School, Intkhedi sadak, Bhopal is situated within 50 

meters from the said land. Also, a hospital situated nearby. 

3.5. It is alleged by the applicant that PESO issued prior approval to 

Reliance B.P. Mobility which clearly prescribes that pre-approval is 

subject to No-objection-certificate issued by office of Collectorate 

Bhopal as per the Rule 114 of the Petroleum Rules, 2002. 

3.6. The applicant also submitted that MPPCB granted consent to Petrol 

Pump Retail Outlet under Section 25 of the Water (Prevention & 

Control of Pollution) Act, 1974 and Section 21 of the Air Prevention & 

Control of Pollution) Act, 1981. MPPCB failed to look at the crucial 

aspects as Consent letter clearly mentions that petrol pump should not 

be located within 30 meters from any residential areas, school or 

hospital as prescribed by CPCB Guidelines and must follow PESO 

rules. 
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3.7. Also, Reliance B. P. Mobility failed to ensure the implementation of 

additional safety measures as prescribed by PESO in cases where the 

stipulated distance requirements are not met. 

 

4. Field Observations:- 

4.1.  Joint committee on dated 07/06/2024 conducted a site visit of Khasra 

No. 109/1/20 (S) stiuated on SH 10 Bhopal to Berasia road, Village-

Intkhedi Road, Tehsil-Huzur, District-Bhopal. Apart from the Joint 

Committee members following officers namely Ms. Prakamya Tiwari, 

AE, RO, MPPCB, Bhopal, Shri Kanak Meena, Deputy Controller, 

PESO, Bhopal and Shri Kailash Sharwa, Patwari, Halka-Intkhedi 

Sadak, Gram Panchayat-Intkhedi Sadak were also present during the 

site visit. The Advocate of petitioner Shri Prateek Jain was informed by 

the nodal department about the visit of committee and he was present 

during the visit. Also, the representative of petrol pump Shri Aman 

Ahmed Khan was present. The Geographical locations, photographs 

and visual observations were recorded during inspection. The 

Photographs and Google Maps are enclosed as Annexure I. 

 

4.2. During inspection, Joint Committee visited the site of Petrol Pump 

mentioned in the petition. The details observed during the inspection 

are mentioned as under: - 

 

4.2.1. The site is located on SH 10, Intkhedi Road, Village–Intkhedi 

Road, Tehsil-Huzur, District-Bhopal. The geographical location 

of the site is latitude 23
022’20.95’’ N and longitude 77

023’58.41 

E’’. 
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4.2.2. The SH 10 road is situated on the East of the petrol pump. The 

New Government Higher Secondary School is located at a 

distance of approximately 120 meters away to the South-West of 

the petrol pump.  

4.2.3. On north side of the petrol pump there are some commercial 

establishments located at a distance of approximately 30 meters 

away, the north of the petrol pump. 

4.2.4. On south side of the petrol pump there are some commercial 

buildings, incomplete building structures named as Maruti 

Udyog, one cement shop, steel TMT bar Shop as per the sign 

boards placed on the shops, which are located at a distance of 

approximately 30 meters away.  

4.2.5. The primary development work for the establishment of Petrol 

Pump was found in progress. 

4.2.6. The residential colonies as mentioned in the petition are located 

on the west side of the petrol pump.  

4.2.7. The distance from the dispensing unit to the boundary of the 

Petrol pump towards residential colonies on west side is approx 

38 meters. 

4.2.8. During visit of the Joint Committee, no residential houses were 

found constructed in the above residential colonies and no 

habitation were observed. 

4.2.9. No high tension line was found passing through the petrol pump 

site. 
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5. Information provided by the Revenue Department, Tehsil-Huzur, Bhopal 

5.1. Letter vide dated 19/06/2024 was issued by MPPCB (Nodal 

Department) to SDM, Tehsil-Huzur to provide the information of 

permissions / locations of Petrol Pump, School, Hospital and 

Residential colony within 50 meter distance from the Petrol Pump as 

per revenue records. The copy is enclosed as Annexure II. 

5.2. SDM, Tehsil-Huzur, Bhopal vide letter dated 03/07/2024 provided the 

information. The copy of the letter is enclosed as Annexure III. The 

main points of the letter are mentioned as under:- 

 

No Main Points As per Revenue Record 

1.  Petrol Pump is proposed on 

Khasra No. 109/1/2 located 

at Village-Intekhedi Road, 

Tehsil-Huzur, District- 

Bhopal. 

The Petrol Pump is located on part 

of khasra no. 109 and on khasra 

no.109/1/2 Village-Intekhedi Road 

Tehsil-Huzur, District- Bhopal of 

area 0.19 hectares, which is 

registered for commercial purpose 

in the name of Aman Ahmed 

Khan S/o Jameel Ahmed Khan. 

2.  The residential colonies 

respectively Anjani Nandan 

Dham and Ramnagar are 

established for residential 

purpose at Khasra No. 108, 

109/2 and 109/1/1 near the 

site (Petrol Pump),  

The residential colonies 

respectively Anjani Nandan Dham 

and Ramnagar established at 

Khasra No. 108, 109/2 and 

109/1/1 are Unauthorized 

residential colonies. 
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3.  Government Higher 

Secondary School is located 

50 meters from the petrol 

pump and a hospital is also 

located nearby.  

No Hospital or Government / 

private school located within a 

periphery of 50 meters from the 

petrol pump and there is no 

residential activity within a 

periphery of 50 meters from the 

fuel section of the petrol pump is 

operated.  

4.  Information of the 

designated residential area, 

school and hospital located 

around the said petrol pump. 

The designated residential area, 

school and hospital are not within 

the periphery of 50 meters from 

Petrol Pump. The traditional 

settlement / population of Village- 

Intkhedi Road is 600 meters away 

from the under construction Petrol 

Pump. 

 

  

6. Information of MPPCB:-  

6.1 As per the application submitted by Project proponent of Petrol Pump 

for establishing a Petrol Pump, MPPCB vide outward No:24612 dated 

19/07/2023 issued Consent to Establish under Section 25 of the Water 

(Prevention & Control of Pollution) Act, 1974 and Section 21 of the 

Air (Prevention & Control of Pollution) Act, 1981. The copy is 

enclosed as Annexure IV 

6.2 The Consent to Establish was issued with the conditions that new 

petrol pump should be at least 50 meters away from school, hospital 
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and residential areas. If Petrol pump located within 50 meters radius of 

any school, hospital and residential complex it must obey provisions of 

Petroleum Rules, 2002, administered by Petroleum and Explosive 

safety organization. No high-tension wire should be passed through 

outlet. 

 

7. Findings of the Joint Committee:- 

7.1 The committee finds that the residential colonies near the petrol pump as 

mentioned in the petition are unauthorized residential colonies and as 

per the record of Revenue department there is no designated residential 

colony within 50 meters distance from dispensing unit of petrol pump. 

7.2 It is also found that there are no schools or hospitals exist within 50 

meters distance from the petrol pump. 

7.3  The nearest habitation of people around the Village is 600 meters away 

from the Petrol Pump that is under construction at Village- Intkhedi 

road. 

7.4   Committee has referred the Section - H of Central Pollution Control 

Board Guidelines (CPCB) for setting of new Petrol Pump dated 

07/01/2020. The copy is enclosed as Annexure V. The section - H is 

reproduced as under: 

“ Section - H : In case of siting criteria for petrol pumps new 

Retail Outlets shall not be located within a radia1 distance of 50 

meters (from fill point/ dispensing units/ vent pipe whichever is 

nearest) from schools, hospitals (10 beds and above) and 

residential areas designated as per local laws. In case of 

constraints in providing 50 meters distance, the retail outlet shall 

implement additional safety measures as prescribed by PESO. In 
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no case the distance between new retail outlet from schools, 

hospitals (10 beds and above) and residential area designated as 

per local laws shall be less than 30 meters. No high tension line 

shall pass over the retail outlet.” 

 

7.5  It is humbly submitted that Prior Approval granted to M/s Reliance B. 

P. Mobility, by the O/o JtCCE, PESO, Bhopal, in Form-XIV of 

Petroleum Rules, 2002, Consent to Establish granted by MP Pollution 

Control Board, Bhopal and No Objection Certificate granted by the 

District Collector, Bhopal are issued as per the prevailing Rules and 

Regulations. It is also submitted that above said Approval/Consent/No-

objection Certificates are issued in conformity to the Siting Criteria 

prescribed in the guidelines of CPCB and no valid establishment such 

as Residential colony, School, Hospital was found constructed within 

the periphery of 50 meters from the new Petroleum Retail Outlet, of 

M/s Reliance B. P. Mobility, proposed on part of Khasra No. 109 and 

Khasra No.109/1/2, Village-Intekhedi Road Tehsil-Huzur, District- 

Bhopal. 

 

 

 

 

Ashutosh Sharma 

SDM (Huzur), 

Bhopal 

Brajesh Sharma  

Regional Officer, 

RO, MPPCB, Bhopal 

Sanjay Kumar 

Dy. Chief Controller 

of Explosives, 

PESO, Bhopal 

 



Inspection Photographs in OA 73/2024  

Dated 07.06.2024 

  

Construction of Petrol Pump Retail Outlet 

                

   Joint Committee Discussion 
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Google Earth Map of Petrol Pump Retail Outlet in the matter of OA 73/2024 (CZ) 
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CTE-Fresh 
 

 

CONSENT NO:  
 

         
                    

PCB ID: 154696 
 

     

   

GREEN-SMALL 
 

        

                                     

                           

 
 

 

 
 

  

                                     

    

To,  
 

                            

      

The Occupier, 
 

      

                 

                                     

          

M/s.  Reliance Bp Mobility Limited (M\s.Super Fuels India) Petrol Pump, 
 

      

                                     

          

Khasara No.: 109/1/2 (S),  

Village:Intkhedi Sadak, Teh.: Huzur, 

Dist : Bhopal (M.P.) 
 

      

                                     

   

Subject:  
 

 

Grant of Consent to Establish  under section 25 of the Water (Prevention & Control of Pollution) Act,1974   under section 

21 of the Air (Prevention & Control of Pollution) Act,1981 
 

  

                                     

   

Ref:  
 

 

Your Consent to Establish Application Receipt No. 1275054 Dt. 16/06/2023 
 

  

                                     

   

   Without prejudice to the powers of this Board  under section 25 of the Water (Prevention & Control of Pollution) Act,1974   under 

section 21 of the Air (Prevention & Control of Pollution) Act,1981 and without reducing your responsibilities under the said Acts in 

any way, this is to inform you that this Board grants Consent to Establish up to  for setting up of an industrial plant/activities at 

Village: Intkhedi Sadak , Hujur, Bhopal 
 

  

                                     

  

 SUBJECT TO THE FOLLOWING CONDITIONS  :- 
 

   

                                     

     

a. Location:  
 

 

Khasara No.: 109/1/2 (S), Village:Intkhedi Sadak, Teh.: Huzur, Bhopal (M.P.) 
 

    

                   

                                     
                    

Rs. 90 Lakhs 
 

              

     

b. The capital investment in lakhs: 
 

               

                                     

     

c. Product & Production Capacity: 
 

                

                                     

       

Product  Qty / year 
Captive Power generated by DG Set 15.000 KVA 
HSD Storage & Dispensing 54.000 KLT 
MS Storage & Dispensing 30.000 KLT 

 

 

 

       

                                     

      

 The consent (for operation) as required shall be granted to your industry after fulfillment of all the conditions mentioned above.  

For this purpose you shall have to make an application to this Board in the prescribed proforma at least two months before the 

expected date of commissioning of your industry.  The applicant shall not operate the unit without obtaining consent for operation 

from the Board and shall not bring in to use any out let for the discharge of effluent and gaseous emission. 
 

   

                                     

     

Enclosures:- 
 

                     

        

* Conditions under Water Act 

* Conditions under Air Act 

* General conditions  
 

               

Consent No:CTE-114437Outward No:24612,19/07/2023

BRAJESH SHARMA
Regional Officer(Organic Authentication on AADHAR from UIDAI Server)

TPAV # 4YNLK2L2YF

Digitally Signed by : BRAJESH
SHARMA,E.E.
Date: 19/07/2023 02:23:49 PM

Signature Not Verified
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CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974  :- 
 

     

                     

    

1. The daily quantity of sewage of the unit shall not exceed 0.700 KL/day 
 

   

                     

 

 

2. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior     

  permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this   

  consent. Facility expansions, production increases or process modifications which result new or increased discharges of  

   pollutants must be reported by submission of a fresh consent application for prior permission of the Board. 

 3. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good     

   working order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent.  

 4. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are setforth as above conditions 

 

5. Compilation of Monitoring data- 

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the volume and nature of 

monitored discharge. 

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and analytical methods used to 

meet the monitoring requirements specified above shall conform to such guidelines unless otherwise specified sampling and analytical methods 

shall conform to the latest edition of the Indian Standard specifications and where it is not specified the guidelines as per standard methods for 

the examination of Water and Waste latest edition of the American Public Health Association, New York U.S.A. shall be used. 

iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online through XGN the 

same to the Board. 

6. Recording of Monitoring Activities & Results- 

i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this Consent.                                    

ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as follows:                                      

            (i) The date, exact place and time of sampling                                                   

            (ii) The dates on which analysis were performed                                               

            (iii)Who performed the analysis?                                                                        

            (iv)The analytical techniques or methods used and                                              

            (v)The result of all required analysis                                                                 

iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such monitoring in the 

calculation and reporting of values required in the discharge monitoring reports which may be prescribed by the Board. Such increased 

frequency shall be indicated on the Discharge Monitoring Report Form.                                                                                   

iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of Calibration and maintenance 

of instrumentation and original strip chart regarding continuous monitoring instrumentation. The period of retention shall be extended during 

the course of any unresolved litigation regarding the discharge of pollutants by the applicant or when requested by Central or State Board or the 

court. 

7. Reporting of Monitoring Results:- 

Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring 

report on line to the Board. 
 

 

  

 

8. Limitation of discharge of oil Hazardous Substance in harmful quantities:- 

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations 

into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive 

the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses. 
 

 

  

 

9. Limitation of visible floating solids and foam: 

During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam. 
 

 

  

 

 

10. Prohibition of By pass system of treatment facilities- 

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms and 

conditions of this Consent in prohibited except : 

i. where unavoidable to prevent loss of life or severe property damage, or  

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and 

conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such 

diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.  

 

11. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of 

consent conditions.  

12.  After establishment of Petrol pump institute shall apply for consent to operate before commissioning of petrol 

pump/retail outlet. 

13. If Retail outlets belongs within 50 meter to 100 meter from the nearest point of surface water body shall have secondary 
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containment by way of double walled tanks or concrete protection walls around underground storage tanks. Groundwater 

and soil quality monitoring shall also be conducted by OMCs before installation of new fuel retail outlet and also once a 

year through E (P) Acts, 1986 approved labs for those retail outlets coming up within 100 meter from nearest point of 

surface water bodies. 
 

  

 

 

 

1. Unit shall provide complete concrete floor in the activity area along with peripheral storm water drain network.  

 

2. Unit shall provide preliminary storm water treatment facility at terminal point of storm water drain network having adequate oil & 

grease trap and grit chamber. 

 

Unit shall provide all measures to prevent leakage of HSD / MS from storage tanks into basement soil to prevent any possibility of ground 

water pollution. 

Additional Water condition:- 
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CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1981  :- 
 

1.The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the proposal submitted to 

the Board with reference to generation of emission and same shall be operated & maintained continuously so as to achieve the level of 

pollutants to the following standards:- 

 

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly 

on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 

16/11/09. Some of the parameters are as follows:                                                                                                         

     a. Particulate Matter (less than 10 micron) - 100 µg/m³ (PM10 µg/m³  24 hrs. basis)                                                               

     b. Particulate Matter (less than 2.5 micron) - 60 µg/m³  (PM2.5 µg/m³  24 hrs. basis)  

     c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 µg/m³                                  

     d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 µg/m³                                

     e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 µg/m³                                  
 

 

  

 

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the 

premises less than 75 dB(A) during day time and 70 dB(A) during night time. 

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of 

emission/section/activities.  

5. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or 

made airtight to avoid the public nuisance. 
 

 

  

 

6. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to 

transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages 

etc. 

7. Oil marketing company and occupier of retail outlets must ensure that new petrol pump should be at least 50 meters away 

from school, hospital and residential areas. 

8. If Petrol pump located within 50 meters radius of any school, hospital and residential complex it shall must obey the rules 

of Petroleum and Explosive safety organization.  No high-tension wire should be passed through outlet. 

9. Oil company and occupier of retail outlet shall install the vapor recovery system (VRS) at those station where about 300-

kilo liters of oil is sold every month.  

10. Unit shall take effective steps for extensive of tree plantation of the local species spacing around the unit premises for 

general improvement of environmental conditions. 
 

 

  

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Name of capacity 

Stack 

Height Fuel Control PM, Sox, NOx 

Section    Equipment to (mg/NM3 
    be installed  

D.G. Set 15  KVA 7 

HSD-

2.50Lit./hr. Acoustic As per MoEF Standard 

    enclosure,  

Multiple Dispensing    ---   ---   ---- 

Muffler 

 
Ventilated Working 

Area & Petroleum oil 

fumes control / 

recovery system 

Petroleum Fumes 
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1. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, 

upon the representation of credentials:    

        a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the Board.  

        b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to be 

        kept under the terms and conditions of this Consent.     

        c. To have access at reasonable times to any records required to be kept under the terms and conditions of this  

          Consent. 

        d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,     

        e. To sample at reasonable times any discharge or pollutants. 
 

 

  

 

2. This consent / authorization is transferable in nature, in case of any change in ownership / management, the new owner / 

partner / directors / proprietor shall immediately apply for the same. 
 

 

  

 

3. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive 

privileges, nor does it authorize any invasion of personal rights, nor any infringement of Central, State or local laws or 

regulations.  
 

 

  

 

4. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization 

under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does 

not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the 

unit separately and have to comply separately as per there Act / Rules. 
 

 

  

 

5. Balance consent/authorization fee, if any shall be recoverable by the Board even at a later date. 
 

 

  

 

6. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the 

date of expiration of this consent/authorization. 

 

7. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the 

environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st 

March on or before 30th September every year to the Board.  

 

8. Industry shall obtain membership of Emergency Response Center of the Board if needed.  

 

9. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the 

imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.  

 
 

 

  

 

 

 

 

 

Additional condition:- (if any) :- 

 
1. Unit shall apply for Authorization under HW Rule 2016 at the time of CCA Application.  

        

 

 

 
  

 

     

  

For and on behalf of 

M.P. Pollution Control Board 
 

 

          

 

GENERAL CONDITIONS:  
 

    

         

 

  

       

Consent No:CTE-114437

BRAJESH SHARMA
Regional Officer(Organic Authentication on AADHAR from UIDAI Server)

TPAV # 4YNLK2L2YF
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GUIDELINES FOR SETTING UP OF NEW PETROL PUMPS

A. Containment and treatment ot spillages from fuel filling operalions ar

petrol pumps:

1. Pehol pumps located in areas with high groundwater lable ie groundwaler

levels less than 04 nqetes shallhave sJcondary containment byway ofdoubie

walled tanks or concrete proteclion walls so as to minrmize gro'"11"^l:l 'i"
sorl contaminalion. ll shall be *"""ro"Lli"'tt of Ol\ilc to pt"p-"ll::'

measured groundwater levei at the 
"ii"iip.po*a 

petrol pump-aM ensure

implemenlatlon of these adequate pr-oilrr]tn t"u"""t r- ii:i:li: r:::;
:1ffi :::"jii ::1,:i,:tTf"1r: ff TiSi#i ! 

"i?,:' 
t::":;;,ii;:'" ;; ;''

Authority will prevarl.

2. All new fetail outlels shall have unoe'^'^r'n'{ tenks/ ebove qround tank and lls

ancillary comporenls 
"u"r, "" 

o p""tiJioL lonnectors' o'-'mPs filttngs etc

orolected from leaks due Io corroslon oy aoopting matenals (riurE ''-" -*-
;i;;fi;.;;;; o;"ilctiue co"tins aj appticabre durv apploveo ov rEo"

3. Any major 0eakage/ spillage of Pelrol Djesel Lube Orl (more 
'n": 

t o":::, t'2?

litres) occurs at fueling statjon concerned OMC shall repod lo 
:l:1".:"I'"t:l

J""trol g*rd' PEso and Dlstricl Admin stration under intimation lo uruD

within 24 hours of occurrence

operation of *T"':1 :i1",':'::l'",:f::: i:?iJY:JJ#, ii""#:lr#
comPonents shall be stopPed lmmeo

;;;:;;";l"containandstopleaKage/spillagesareimolementedtothe
satrsfaction of PESO and concerned SPCE

OIVCs will be held iiable for Environmental Compensalion (imposed by

Jpc*rpCc") and assessment of environmental damage (depending on

JxtJn]- oi 
"onlatinurion 

in soil and gfoundwater) and site femediation'

iii"rft"nU g"p"tt agency appointed by Ol\4Os for damage assessment ard

site remediation shall have minimum national/ intefnational experience of 5

years in this field Various approved melhods shall be considered fof cleaning

underground conlamlnants'

4. All DUs shall have Auto Cut off Nozzles which shuts dispensation of fuel if jts

level in cuslomerfuel taok reaches full capacity

5. Breakaways io be installed for all the hoses of dispensing units lo Gduce

spillage in the event of customer vehicles moves away with nozzle still jn the

fueling position.
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6. Single/ double plane swivel wdh breakaway coupling shall be in.stalled fo( all '

the dispensing units for beter p".it"^itg ol nozzle-while refueling so that it

does not fall off accidently.

7. ln pressurized djspensation, all djspensing units shali be installed-with shear

valves to cul ihe fuel flow from pipe line im-mediately upon accidental knocKlng

of dispensing units irom its positJon.

8. In pressurized syslem all submersible Turbine Pumps (sTPs) are to.installed

with line leak detectors and in the event of pipeline leaks srPs shall stop

pumping fuel from underground tanks.

L Emergency stop button switch shallbe provjded on the lvlulti-Product Djspenser

(MPD) to slop the dispensation in case of emergency.

'l0.Automation system shall be installed at all new retail outlets to alert in case of
tank leak by way of auto gauging system approved by pESO.

1 '1.All Retail Outlets shall provide overfill alarm through automation_

'12. Measures for spill containment in fill point chambers and forecourt area shall be
rmplemented as prescribed by pESO.

B. Check on leakages (Leakage Detection System) from underground
storage tanks so as lo prevent groundwater and soil contamination:

1. All new retail outleis will have automation system installed which wt
provide reports on volume balance after every day opefation and records
shall be maintained.

2. Manualgauging shallbe done once in a monlh and compare the samewith
Automatic Tank Gauging for accuracy.

\-
\-

3. DailyNiS and HSD lossshall not exceed lVlopNG prescribed limits. Incase
of leakage beyond such limits, matter shall be got analyzed by ONICs anO
further action shall be taken for ascertaining ihe reasons oi losses. tn case \
of leakage resulting in soil / groundwater cootamination:

a. Concerned OIVIC shall report to State pollution Control Board, PESO
and District Administration under intimation to CpCg witnin iqliour-s-or
occu.rence. operalion of such undergrounO storage tant lUsfy aiJiL
ancillary components shall be stopped immediateiy.

b. Fuet sha be removed immedia
prevent further reteas" ,o 

"nuirlt^"f^ti:T, 
fnderground 

storage tank to

due ro vapors rereaseo 0r",","1,::l:y-:asures 
to pfevent explosion *

be implemented immediatery. 
aKage as recommended by PESo shall S
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c' O[il-Cs will be he d ]iable for Environmental Compensal on (iltpottco ny
SPCBS/PCCs) and assessment of environmental damage (depcn())ng
on extent of contamination in soil and groundwater) and sitc
remediatiof Consultant/ Exped agency appoinled by OMCI br
damage assessment and site remedation shall have minjrnum

national/ intefnalional experience of 05 years n Ihis field. Various

approved methods shall be considered fof cleaning orde(ground

contam nants.

d. Operation of Underground iank and its anciilary components shall not

be resumed tili corrective measures to contain and siop leakages are

implemented to the satisfaction of PESO and concerned SPCE

4. All underground tanks and pipelines shall be subjected to lest for leaks

every 7 years.

C. Poticy towards Treatment and disposal of sludge removed lrom

underground tanks during cleaning:

Slr.!dge shall be collected, storec ano disposed as per Rule u 
:t 11t:':,o^1: 

*ttt"

(MaBagement and Tfansboundaryl nules, zOla and a'nendments thereof and

records shall be maintained

D. Installation, Operation and maintenance of Vapour Recovery System:

1. All new retail outlets set up with sale poiential of 300KL MS per monlh and

setiing up in citles wltn popuralion more lhan 1 lakh wilJ be provided wrth

VRS. VRS should be functional by the time of sale of lr'4s to!ch.300 KL ln

case of failure oi instalJation of VRS Environment Compensation will be

i"i"O Oy S""Utl PCCs equivalent to the cosl of VRS and ihis wll further

increase proporlionale to the period of non-compl ance

.)Anvnewretailo!tletsetupinciiieshavingpopuationmo.ethanl0|akh
' ;;; ;;;';t t;; totential or 100 KL [rs per monlh wi I be provided with vRS'

VRS sho!ld be installed wrlnrn a period 03 months from the day of sale of

tS't*"n I OO f f ' t^ case of failure of insta lation oI VRS' Environrnent

lJmpensation witt be levied by SPCBs/ PCCs equivalent to the cost of VRS

andthiswillfUrther]ncreaseptoportionalelotheperiodofnon-col.npIiance.

3 In case of Stage ll VRS' nozzle shall be provided wilh flexible cover llap or

other altetnati;e system for proper covering oi filllng tank and ll)efcfore

proper recoverY of vaPors'

4. OMCs are responsib le for ma inta in ing installed VRS They hnv0lo lllnintain

periodic inspections for ,4./L regulator as prescribed by l-og8l Metrology

Proper record shall be rnajntained
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9. workins of dispenser sharr 19'1':'ll|"",i.Tti"yffi 'H:::iilWorkins of dispenser shall b9 i1t:'l'T-".:"1" 
-onitor status of oparati6n

"v"i"t""n", 
o. o*""0"0 yliT::,l-T'iiJr"r" inr', be autom:::fll

"""i"tin"l 
be developed within t:.1":'';J.;;; 

shall be automaticallv

oivns. rn case of non-operatiot.:::^:;,"1; ;; brousht into operatron

"i 
vis. r" case or non-operatiot,",iX.l;jli r"' irousht into ipt:llT

reported to concerned oY9- 
-Yli* ..,lini"n"zz rris iaitlng wnictr sare ot

*';Lt,i;;m1;;t:]Ii"[i4{::il""'''""'{:'"iiJ'"1""'"i::l
li'h*tyllru:i,Hili'iiliffJilil"o"'Ll'n";'"peranonor
VRS shall be maintarneo'

'f ';8"1T?I,TlJff Jil[iTf:;1";"'J#yry,?1fi ;i:'Hni

F*#id;#fi l:l'il'.|,ffi nllr:*rr'*xtn*
E. Ground water and soir quaritv monito]:il;tjjffi,::'#jltt:'J:13#il:

$an 300 KU month and more than t 
"l:lJ: ":t;;:::1"'oa laos for the

ilr 6tt" 
"""" 

in rwo vears lt"":tj:'i::",t#::itJ;""f1"tT-"t "following ParameterE from the

SPCB:

Permissible Limit

-fmiesible 
Limit

Tot-af Petroteum ttYOrocarbons

i.-- Blrzene- 9soPg/l

ii. Toluene- 300F9/l

iii. Xylenes-

a. o-xylene- 350ugll

b. m & P- xylena 2qqrdl

Meth/ TeriianiBut)'l Etl',er

1400 Us/l

Enforcement agencjes including SPCB can collect samples in and around petrol
pump to check contamination,
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[, Measures for protection of Worker,s Health

1. All workers engaged at retail oultets
deaters shall implement the personal
labor laws.

may be covered undor Etil, Olilo
protoclive equipmonl (PPE! as pbl

2. IEC (lnformation Education Communication) acljvities Bho ult) bc arcJant./,ad

by OMC dealers for workers at reaujar inlervals in orda( lo sensitliT.c lllutr
about har-nful impacts of VOC emissrons.

G. Audit of all protection measures and monitoring systcm implcmonted at
petrol pumps:

PESO shall conduct audit of tanks and fuel equipment including pipes, ovetlill
protection equipment and alarm system on annual basis and m ainlain tecordt.

ll. Siting crileria ot Retail Ouflets:

In case of siting criteria fof petfol pumps new Retail Ou ets shall not be located

wiihin a radial distance of 50 meters (from fill point/ dispenslng units/ vent pipe

whichevef is nearest) ftom schools, hospitals (10 beds and above) and

rcsidential areas designaled as per local laws. In case of constraints in

providing 50 meters distaflce, the retail outlet shall lmplement additional safety

measures as prescribed by PESO. In no case the distance between new retail

outlet from schools, hospitals (10 beds and above) and residential area

des gnaied as per local laws shall be less than 30 meters. No high tension line

shal{ pass over the retail ouilet.

These guidelines arc supplementary to all exist ng relevant Ru/es, Gutde/rnes,

Orders etc.
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IN THE MATTER OF: 

ARUN KUMAR SHARMA 

STATE OF MP. & ORS 

Name 

|Rule 4(1) of the Rules framed under Advocates Act, 1961] 

BEFORE THE NATIONAL GREEN TRIBUNAL 
ORIGINAL APPLICATION 73/2024 

CENTRAL ZONE BENCH, BHOPAL 

Accepted 

I Brajesh Sharma , Regional Officer Bhopal, MPPCB named below do hereby appoint, engage, and 
authorize advocate(s) named below to appear, act and plead as aforesaid case proceedings which shall include 
application for restoration, setting aside of eX- party orders, corrections, modifications, review and recall of orders 
passed in these proceedings, in this court or any other court in which the same may be tried/ heard/proceeded and 

also in appellate. Revisional and executing court in respect of proceedings arising from this case/ proceedings as per 
agreed terms and conditions and authorize him/them to sign and file pleadings, appeals, cross objections, 
applications, affidavit or other documents as may be deemed necessary for the proper prosecution/de ence of the 
case in all its stages and also agree to ratify and confirm act done by him/them as if done by me. 

Brajesh Sharma , Regional E5, 
Officer Bhopal , MPPCB 

In witness whereof i/we do hereunto set my/our hand to the presents, the contents of which have been duly 

understood by me lus this 09 July 2024 at Bhopal. 

Name & Enrollment. No. 

PARUL BHADORIA 
1587-2012 

VAKALATNAMA 

PRANJAL PANDEY 
MP 288 1-2021 

SHIVAM DWIVEDI 
MP 3857-2023 

Versus 

PARTICULARS OF EACH PARTY EXECUTING VAKALATNAMA 

Registered 
Address 

Arera 

..APPLICANT 

Address (If any) 
E-Mail Add. 

parul.bhadoria04 @gmail.com 

Paryawaran 
Regional Office MPPCB 
Bhopal - 462016 

advshivanmdwivedi20@gmail.com 

E-Mail Add & 

Telephone (If any) 
Colony 9893002888 
Parisar romppcb_bpl@r 

ediff.com 

advocatepranjalpandey @gmail.com 

RESPONDENT 

Telephone (If any) 

808597711 

9340657120 

887847 1359 

Status in case 

Officer-in 
Charge 

Signature 

Reg:onal Officer 
M.P Polu'ion Control Bba 

BHOPAL 

Full Signature 


